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1. Heard learned counsel for petitioners and learned counsel for the respondents.

2. The grievance of the petitioner is that while she had made complaint with the
Rupaspur Police Station on 05.06.2016 about the conduct of

respondent nos. 7 to 9, the police authorities did not take care of her complaint,
as a result of which, the petitioner along with her three minor children

were compelled to leave the house and behind her back the private respondents
took illegal occupation or possession of the house.

3. The facts, as disclosedin the writ application, would show that the petitioner is
claiming that she was in peaceful possession of the house which was

standing in the name of her mother-in-law, and in support of which there was an
understanding reached with her husband that a portion of the house

will belong to the petitioner and the minor children. Some affidavits and
documents showing family arrangement to that extent have been brought on

record.
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4. It is submitted that later on she came to know that her husband had sold out
the house to the private respondents. It is submitted that action be

taken against the police authorities for not entertaining the complaint lodged by
this petitioner on 05.06.2016, because of which she was forced to leave

the house on 06.06.2016.

5. Contesting the submissions of learned counsel representing the petitioner,
learned counsel for the State as well as private respondent no. 6 submit

that what has not been brought to the notice of this court is that by virtue of the
sale deed executed by the husband of this petitioner in the year 2012

itself, the private respondents were given possession of the house and when the
police went to enquire into the matter pursuant to the complaint lodged

by this petitioner the private respondents had produced the papers showing title
of house in their favour. The private respondents were also in

possession of the property and it is only at a later stage the petitioner has come
out with the allegations that behind her back the private respondents

have entered into the house.

6. Having heard learned counsel for the parties and on perusal of the records this
court finds that admittedly there is a sale deed of the house standing

in the name of the private respondents, the petitioner is said to have challenged
the said sale deed in a title suit which is still pending consideration. It is

not in dispute that according to the deed the private respondents were put in
possession of the house in question by the husband of the petitioner.

7. It is further found from the records that pursuant to the complaint lodged by
the petitioner the Investigating Agency has registered F.I.Rs. and have

also submitted certain charge-sheets after some investigation into the matter.
The grievance of the petitioner is that with respect to the complaint

dated 05.06.2016, no complaint has been lodged, but given the facts and
circumstances of the case, which are evident from the materials available on

the record, this court cannot entertain the kind of dispute in the present writ
application.

8. This writ application is thus disposed off giving liberty to the petitioners to
seek their remedy before the appropriate court and in appropriate

jurisdiction in accordance with law.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/rima-ojha-appellant-hash-state-of-… Page 2 of 2


